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Mr. PunitSinghvi, counsel for applicant. 

Heard learned counsel for the_ applicant. Learned counsel 

appearing for the applicant wants to withdraw this Original 

Application with liberty to file representation before -the 

respondents on the grounds, which are mentioned in the Original 

Application.- He also seeks liberty to file substantive Original 

.;/ Application, in case any prejudicial order is passed by the 

respondents against the interest of the applicant. 
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In view of the submissions made on behalf of the applicant, 

this Original Application stands disposed of as withdrawn. The 

applicant may file representation before the respondents, and it 

is for the responden~s to consider the same in accordance with 

the provisions of law. If any prejudicial order is pa'ssed by the· 

respondents against the interest of the applicant, she will be at 

liberty to file substantive Original Application. · . §. 
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